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The main amendments proposed by the
Committee relate to Rules 25 and 28 of
tho Rajya Sabha Rules and concern the
procedure regarding Private Members'
Bi-ls. According to the 2xisting proceduie,
all pending Private Members' Bills in res-
pect of which no further mction has been
made or carried are arranged in groups in
tho order of iheir dates of introduction and
the relative precedence witnin each group
Is determined by draw of Int. Not more
than 10 Bills in the order of priority in
respect of which no ices Hf next motions
have been received are included in the
list of Private Members’ Business for a
particular day. This proceduie causes a
1ot of frustration amongst members whose
Bi'ls even though introducad Iater, may be
rich in content buy if delayed, may lose
their relevance. Some of them may not
cven be taken up if the member concern-
ed retires or otherwise ceases to be a
wnember.

With a view to making this procedure
more rational, the Commitiee has recom-
mended that instead of Bills being ballot-
ted, as at present, the names of persons
in charge of the Bills should be bal'otted
and the Members securing the first ten
places in the ballot should be asked to
choose their Bills. We alrcady fol'ow this
practice in respect of Resoluticns. At the
same time it has been clarified that no
member should move mor= than one Bill
for consideration in the same session. By
this method, the Commiitee hores that
more Bills wil' be taken up during the Pri-
vate Members’ time given for the Bills.
So far as the part discussed Bill is con-
cerned, it is suggested that §@ wili have pre-
cedence and it need not go through a bal-
Jot again.

W= have a very important Committee of
the House, namely, Honse Comniittee,
having been in existence almost since the
inception of the House itse'f. However,
it dose not find a plice in the Rules like
other Committzes, The Rules Committee
has recommendzd that the Rulss should
contain provisions for fha House Com-
mit‘er. A new Chapter— XVI'C has ac-
cordingly been suggested. Madam, Ru'es
,}_S and 28 have been amended. Plus a

{ 1¢ MAY 1086

(Repuistion of Bmploy- 206
menl) Amendment

Scheme, 1983

new Chapter—XVIIC haa been included
in respect of the House Committee,

I commend these amendments for the
acceptance and approval of the House,

The gquestions were put and the motions
were adopied.

MOTION FOR MODIFICATION IN

THE DOCK WORKERS (REGULA-

TION OF EMPLOYMENT) AMEND.
MENT SCHEME, 1935

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI]: Now,
we take up another Motion for modifica-
tion in the Dock Workers (Regulation of
Employment) Amendment scheme, 1985,
Dr. Shanti G. Patel.

DR. SHANTI G. PATEL (Maha
rashtra): Madam  Vice-Chairman, I
beg to move, the.following Motion:—

“That this House resolves that in pur-
snance of section 8A of the Dotk
Workers (Regulation of Employment)
Act, 1948, the Scheduls to the Dock
Workers (Regu'ation of Employment)
Amendment Scheme, 1985, published as
Notification No. S.0. 4953 in the
Gazette of India, dated (he 26th Octo-
ber, 1985, and laid on the Table of the
House on the 4th December, 1985, shall
be amended as follows:-—

1. The existing entry in item (i) un~
der column (3) against SL No. I,
shall be substituted by the following en-
try, namely:—

“i) the first proviso to clause 6
shall be omitted.”

I1. The existing entry in item (i) un-
der column (3) against Sl. No. 2 shall
be substituted by the following entry,
namely:—

“(i) the first proviso to clause 6
shall be omitled,”

1. The existing entry in item (i) up-
der column (3) against Sl. No. 4 shall
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be substituted by the folowing entry,
namely:—

“(i) the first proviso to clause 6
shall be omi ted,”

IV. The existing eniry in item (i)
under column (3) against SI. No. §
shall be suvsiicuted by the tollowing en-
try, namely:—

“(i) the first proviso to clause 6
shal] be omitied,"

V. The exisiing entry in item (i) un-
der column (3) against Sl. No. 6 shail

be substituted by the fullowing enuy,
namely:—

“(i) the first proviso to clause 6
shall be omi‘ted,”

VI. The existing entry in item (i)
under column (3) against St No. 7
sha'l be substituted by the following en-
try, namely:—

“(i) the first proviso to
shall be omitted,”

clause 5

VII. The existing entry in tem '(i)
under column (3) against SI. No, §
shall be substituted by the following en-
try, namely:—

“(i) the first proviso to clause 5
shall be omi'ted,”

VIIL. The existing entry in ilem (i)
under column (3) againsi S. No. 9

shall be substituted by the following en-
try, namely;—

“(i) the first proviso to clause 6
shall be omitted,”

IX. The existing -entry in item (i)
under column (3) against S No. 10
sha'l be substituted by the following en-
try, namely:—

“(i) the first proviso
shall be omitted,*

to clzause 5

X. The existing enlry in item (i) un-
der column (3) against S!. No. 11
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shall be substituted by the following en~
fry, namely:—

‘(i) the first proviso tu clause 6.]
shal} be omit.ed,”

XI. The exisiing entry in item (i)
under column (3) against Sl. Neo. 12
shall be substituted by the fo.lowing en~
try, namely:—

“(i) the first proviso to
shall be omiited,”

clause 6

XII. The existing entry in tlem (i)
under column (3) agaiast Sl No. 13
sha | be substituted by the following ea~
try, namely ' —

“(i) the first proviso to clause §
shall be omitled,”

XIII. The existing entry in item (i)
under column (3) agamst SL No. 14
shall be substituted by the following es-
try, namely;—

“(i) the first proviso to clause 3
shall be omilted,”

XIV. The cxisting entry in item (i)
under column (3) against S!. No. 15
shall be substituted by the following en-
try, namely:—

“(i) the first proviso to clause S
shall be omit'ed,” and that this House
recommends to Lok Sabha that Lok
Sabha do concur in this resolution.”

While doing so, I would like to make a
few observations on the scheme itself.
This is a matter seeking modification of
this scheme particularly aflecting the crea—
tion of posts and appoinumnent to these
posts. Under the scheme certain pay
limits have been fixed which autherise cer-
tain authorities to create posts and mnake
appointments to the posts. In certaim
cases, the power rests with the Govern-
ment and no crealion or no appointment
could be made without the previous ap-
proval of the Central Government. Now,
this is something which comes in the way
of efficient functioning of the administra-
tive bodies which are constituied undes
the scheme. As such hare is a schemo
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absence of some officers, particularly, at
the adminisirative level canss certain diili-
culies and come in the w.y of cflicient
function ng, I would, therefore, supgest
that ihis particular amendm:.it may not be
insisted upon and the who ¢ puy it idea
or the approach shouid be comple ely
diopped. ‘There is no reason why this
nceds to be done. This whewe dock lub-
our body whether it is in Calcutta, Bom-
bay or any o her part is »r siled-over by
no less a person than the Chawrman o: Port
Trust who is a senior I.A.S, officer, a man
of ecxperience. Also I see no reason why
this Board should not b: trusted. Again
the whole membership of the Board is de-
cided upon by the Government itself. They
‘¢hoose such represenfatives who can dis-
charge their duties and rvesponsibilites 10
the best of their abilities aud 1 am sure
to the satisfaction of the Government a so.
So there is no reason wha!soever to insis
upon pay limits and thereoy come in the
way of autonomous working and efficient
functioning,

which is framed to oeacfit e workers, the

I would also like to refzr to another im-
portant aspect which in my oprinion is the
most vital aspect of the scheme and that is
with what objective this particular Act,
that is, the Dock Workers Regulation of
Employment Act was enacted. While this
particular Act came into existence, [ may
refer in this context to ths Statemeat of
Objects and Rcasons, right back in 1948. L
quote:

“The demand for duck labour is in-
termittent depending on the arrival and
departure of vessels, the size and nature
of their cargo as we'l us seasonal and
cyclical fluctuations. In the ports,
therefore, there is usually labour in ex-
cess of minimum requirements and the
general tendency on the part of em-
ployers is to ensure larger reserves than
necessary in order to providz amp'e
margin against emergencizs. The main
problem conoected with dock labour is
to devise measures so as to reduce the
hardship due to unemplovment or um-
der-employment to the utmost exfent
possib'e. The Roval Commission on
Labour recommended as far back as

"[ 14 MaAY’ 1986 ] (Beg-ulaltion of E’mploy- ;w

ment) Amendment
Scheme, 1985

1931 that a poucy of decasualisation
should be adop.ed with a vicw “to regu-
late ‘he numoers of dock libourers in
accordance wi h requirements and to en-
sure that the distribution of employment
depends not on the capuce of interme-
diaries, but on a system which as rar as
possiv e gives alf efficient men an equal
share” Government hal accepled the
recommendation and ziforis w:re made
to induce Port Trus s to I'armulate neces-
sary schemes of decasualisaticn. The
vo un ary attempt was not, however, a
success and a scheme for compulsory re-
gistration was formulated in 1939 but

was not proceeded with aue to the out~
break of war.

2. Although the operation of certain
measures in'roduced dur.ng the war, such
as rationing and orgamsed distribution
of food supplies, facili ated the registra-
tion of labour at major ports, the prob-
lem, in the main, has remained unsolv~
ed. It is now proposad (o undertake
legislation giving power 0 the Central
Government in respect of mujor ports
and to the Provincial Governments in
respect of other por’s, to frame a
scheme for the registration of dock
workers with a view to securing greater
regularity of emp oymeat and for regu-
lating the employment of dock workers
whe'her registered or not, in a port.

7.00 p.M.

“In particular, the scheme inay
provide inter alia for the terms and
conditione of emvloment of workers
whether registered or not, including
rates of remunaration, hours of
work and conditions as to paid holi-
days. It mav also provide for vay-
ment to regictered workers of mini-
mum pay for davs on which work
may not be available to them ard
for their training and welfare.”

Madam, in spite of this laudab'e
obiective, I am very sorry to say.
rather pained to say—1 have  been
ascociated with dock labour for last
40 vears—that a large section of wor-
kers are still not de-casualiced, still
not covered by the Act, not covered



Hotion for wodi.
fication in the Dreke
Workers

fDr. Shanti G. Patel)
by this particular gcheme, The hon.
Minister knows this very well. When
hea visited the port of Bombay on the
Ist November, 1985, there was a large
gathering and 1 am rea'ly grateful to
him that he went and met them and
heard their grievances, And he pro-
mised that he would look into them
ond try to redress them at the earlivst,
may be discussiong with me or with
other persons cocerned. And who
were these people? They were walck-
men, over 1600, coming mostly from
U.P. As it happens in the ports, we
have persons coming from all over
the country but in the port of Bombay
nainly from Calcutta. Now  these
people  are being  employed by 29
contractors, You can understand what
their plight will be. They get hardly
16 days’ work in month. Then there
is no security of employment, Tiere
is. no gurantee of wages being paid in
time. They hsve been suffering all
a2long. There is a system of poul in
Cilzutta and Cochin, I see no reacon
why the Government should take so
much of time ‘o de-casualise this
particular section of workers. Therc
1+ another section of casual workers.
This is a sad commentary, Madan..
Tlow can they work for only three to
four days in a month? You just give
them a card with the photograpn of
the mersons concerned, 2 Xerox copy
of the card. There are 300 workers
Yike this Of rouse, now the number
iz reduced. They are required to offer
{hemselves for work If there is work,
they are given work, Otherwise,
they sav “go home” and nothing is
paid, while there is another section
which gets attendence al'owance and
other benefits. Why is this discrimina-
tion being perperated? They are
doine the same work whencver e"ap-
Jovment is given, Whv should they
not be rmiven tha rratection  which
this particular statute wants to ‘give?
In other warde, tha st=2tute i- nnve
on paper than in practice, Only cer-
tain persons have been ahls to take
advantage of this particular statute.

U2
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The worse thing is that other wor-
kers are kept on overtime, are given
double shift, while these persons are
being discriminated against. Thisz is
something which is, to say the Ileast,
very unjust and unfair and needs to
be removed.

Now these persong who possess the
Pink-colouted entry permit issued by
the Bombay Stevedores Association
are being refused to be registered on
pretext of the other. I would request
the Minister to look into it. I am
sure, with the dynamism that he pos-
sesses, he wouild be ab'e to renove
these grievances earlier than I ex-
pect, :

Similarly at the port of Visaiha-
patnam, there are a number of cate-
gories like chipping and panting
workers who are de-casualised in
other ports. There are shift watch-
men, ‘gani’ watchmen boatmen and
#0 on. I am mentionire  these :znte-
gories so that the Minister can take
note and ask the perscns concerned
8s to why this injustice is being vre-
Petrated in <pite of the law heing
there and whether it is possible to
remove this vnartiru’ar  injustice.
There are over 500 people. There art
such persone in other ports I dgn not
want to take more time of the Hcuse
bv giving detai's of verv nort, whet-
ker it is Calcutta or Kand's or any
other port. But it is obious that thiec
ex-loitation has to he ended. 10 whi-h
this Government is committed thr-
ough a law. 1+ must act guickiy ard
cshould not a'low thic exploitaiinn to
g0 on because some officer wi'l give
SOMC excuse or reason Ultimntely
the law is there for imnlemeaiaiinn
anA imonlemeant~q ;- re-
quired under the provisions of the
'aw The worst nart is that the ad'ni-
nistrative hod.- of the stalute the
Rnmhav Dock Labour Baard, ha- aeen
thrsa  peonla pacnally,
giving them work only for three to
four day in a month, Is it fair? T ask
the Minister. It is under the Ministry

* muct he

emnlnring
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of Surface Transport, This is being
done by the Bombay Port Trust, this
injustice i8 being done by the Bom.
bay Port Trust and such other ports
algo, The worst thing is that these
port authorities under the Ministry
o¢ Surface Transport, Not merely in
Bombay, in other ports also they
are behaving in this manner. I  know
there is some committee appo.nted on de-
casualsation. Probably the Minister may
refor to it. Why should a committee be
necessary? Here the provisions are very
clear. They are casual workers and nothing
needs to bo identifled, Watchmen have been
declared ag dock workery by the Industrial
Tribunal right back in the year 197%.
So, thls comtractor’s raj which still
eXisls under the present Governmen®
¥ shou'd go, it has to be exterminated
for all times to come and I am sure
the present Minister would apply his
mind and will not leave the House
n doubt as to his intentions and  will
a7sure this Hnouse that he will end
this scheme of exploitation and have
a rule of faimess and justice all round.

Qg

" The question was proposed.

SHRI P.N. SUKUL (Uttar Pra-
desh): I would only take just nalf g
minute. I want to endorse the puint
made by Dr. Shanti Patel so far as
casual workers are con:erncd, Their
working conditions, their living cun-
ditions, are reailly miserabie; no iob
soccurity, no medical faci'ities. So 1
support his viewpomt a<  regavds
casual workers and they must pe bro-
ught under the purview of the
acheme

- SHR{ M. A, BABY (Kerala); Thani
you, Madam Vice-Chairperson, 1 do
not want to take much time. The
honourable Member who moved the
motion has snoken cnough. A few mi-
nutes back we had a discussion on
protection of wild life. Now, as hes
been narrated by the hoporable hieni-
ter, all of us are aWare that the con-
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ditions of some workers {n our coun-
try are more gruesome and intoler-
able than those of even wild life. We
shou.d rightly protect wild lit,, At
the same time the nlight of the wor-
kers should also be considered seri-
ously. As hag been correctly poiited
out by our honourab'e Member, it
correctly puts the Government in the
dock, that they have failed in ro.ving
the prohlems or dock workers While
associating myself -with all the points
raised by the homourabe Memoer, I
would like to take the opportunity to
demand that resrecentation of wurk-
ers on the Dock Labour Board should
bLe strictly on the basis of secret bal-
lot election. T do not understand why
thase who are speaking high of demo-
cracy, of representative demo:.ravy,
fail to gccept this demand. There are
SO many comn'aints that nroper wor-
kers-representation i3 not ensured in
the Dock Labour Boards. For exam-
p'e, in Cochin the most powerful, the
most representative, labour uniuns
have been ignored and unfortunaicly
some labour unions without having
much following among workers but
who are having connections with the
ruling party there they manage to
get representation in the Dock Labour
Board. This is unfortunate and without
taking much time of the House I em-
rhasice this point that unless proper
democratic representation of workers
is ensured in the Dock Labour Boards,
their prob'ems cannot be <colved,
their troblems cannot be properly
discussed. Once again 1 demand that
the problems of the dock  workers
shoulgd be properly understood and
a'l that needs tq be drne to amelio-
rate their pight should be done by
the honourable Minister.

SHRI S. W. DHABE (Maharashtra):
Madam Vire-Chairman  the n-obhlem
is that there ig a recruitment ban in
the nublic sector undertakinge and
the Government is not removing the
ban. Secondly, the Government talk
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of the abolition of labour contract,
‘it in spite of the Abolition of labour
Conireci Act, during the last 16 vl
we are finding that in the public
sector this system is growing. Twenty
nine contractors are playing havoc
with the dock workers, Therefore, I
suggest that the contract system
should be terminated and the workers
should be put on regular establisn-
ment,

In sugar industry there is a  provi-
sion for retention allowance for the
idle days. I suggest that if you really
want the casual labour to give its
best, the same principle should be
adopted here. Give them security. I
hope that the hon. Minister, instead
of giving Treasons for not accepting
the motion of Dr. Shanti Patel, will
accept the motion and implement it
in letter and gpirit,

THE VICE-CHAIRMAN
(SHRIMATT) SAROJINI
Hon. Minister.

THE MINISTER OF STATE IN
THE DEPARTMENT OF SURFACE
TRANSPORT (SHRI RAJESH Pl-
LOT). Madam Chairperson, | am
thankful to the hon, Member and a
colleague of mine, Dr. Patel, who has
been ypeally taking very keen mterest
in the welfare of the labour specially
the port labour, not only in Parlia-
ment but also he is writing ictters
suggesting a lot of good things, some
of which we have been implementing
whenever they are within the po-
licy of the Govermment. Today
through his motion he has insisted on
two fa~tore. First he desires to have
unfettered powers rather unlimited
powers, to the DLB for creation and
filling up of posts. Secondly, his mo-

(DR
MAHISHI:

tion indicates that the Central Gov-
ernment shou'd not intervene or
interfere in this matter. That is the

thrust of his motion.

1 take back the hon. Member prior
to tha amerdment scheme which was
introduced in Octobey 1985, The limit
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was Rs, 1650/; up to Rs. 1650/- the
Fort of Doek Labour Board could 5l
angd creale posls. Above that the Cen-
tral Government permission was  ree
quired. With the revision of pay of
Class I ahd Clase II in August 1982
and Class IIT and Class IV in January
1984, we felt that the limit should be
iucreased, and on the suggestivn frum
all Dock Labour Boards and other
concerned people the Central Guvern-
ment raised the 'imit to Rs. 2000; up
to Rs. 2000 the Dock Labour Bsard
angd Port Trusts can create posts and
above that the Central Govern-
ment’s permission was required for
such posts. The reasbng are very
clear; the Government would like
to have administrative coniro] and
check on expenditure. This is the mtin
cause, Secondly, Madam, from 1850
til] the scheme was in existence nei-
ther the 'abour has felt much prob'em
nor the Government felt any wrovlem
for the last three decadgs. It has been
functioning very smoothly and 1t has
been giving fruitful results. We find
nc complaint about this scheme. The
provision on similar lines foy o%tuin-
ing prior permission is also mentioned
in the Port Trusts Act., So it is not
something which we are bringing on
our own; it is already in the Act
which we are implementing.

Today he has pointed out in his ob
servations on efficiency that because
of restriction, efficiency has gone efli-
ciency has gone down. I think, if you
take the Port records, you will sce
hat our efficiency has increased, and
even where we have tried to moder-

nise some machines or ntroduce
some mechanical _device we have
made sure that the labour is not  affec-

ted, the Jabour is not reduced. If you

[Mr Deputy Chalrman in the
Chair.]

{ake Paradip Port where mechanisa-
tion took place, we made sure that
minimum payment for minimum days
that ig required for labour is paid.
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Yon of the Port, we will maks sure
' ~that the labour is not affected at all.
That is why in some of the ports we
are’ getting into losses. But we are
making sure that the )abour is paid.
Labour welfare is on our top priority.

He has saig about trust. Ag far as
trust je concerned, we have ful] faith
in our labour. We have full irusi in
cur officers who are managing the
ports. I am talking of faith and the
people whom you mentioned. We have
faith in our IAS officers who are nawnd-
‘ing the ports. We have full faila in
them. K is becavse of their hard work
and efficiency that ouy tonnage has
gone u? in spite of recession n the
wor'd. India is
shi~ping industry. The other countries
are having recession. We are not that
bad in comparison to other parts of
the world. So, that faith is there and

that is why we are moving very
smooth’y.
About ecasual labour, I would say

that it is 3 very va'id point. We have
=1t it I have gone to most of the
ports. T have felt ii. I have talked
1o them. The Government 15 very
serious about it. We are lrying to
find out some way. Now, a  Commit-
tea was a'so avoointed. The Addition-
al Secretary who is heading the Com-
mittee has gone abroad due to per-
sonal reacons, His daughter 15 sick.

He has taken har for operation. As scon
as he comes bhack, we will try (0 get his
recomm~ndations. We are waiting for
the recommendations of the Committee.
That Committee is known as Abraham
Committee. We will certainly give a very
serious thought to it and devise ways
whereby casual labour is not affected.

Another point that you mentioned  is
about exnloitation. We arz getling re-
ports from different sources. As T have
mentioned earlier, welfare of Iabour is on
“the too priority of fhe Governm=nt and
we will make sure that no cenleitation of
labour by any agency is done. You have

keeping alive in the
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mentioned about Bombay .Port, I- will
certainly enquire into it. Ii js a parti‘cu-
lar case and I wou'd go back ‘v the hor.
Member, if necessary, for his observations.

Mr. Sukyl has mentioned about casval
labour and workers. 1 have just mention-
ed about it in my earlier remarks.

Another hon. Member, Mr. Baby (I
don’t know whether I am piououncing his
name properly. It lookxs a very lovely
name) mentioned about represantation in
the DLB. There is a prozedure. I do
agree that therc cou'd be some wrong ca'-
cula‘ions. We do our best to verify the
strength of each union anl we give Tepve-
sentation only after verification. You
mentioned about the conacction with  the
ruling party. One party is ruling in one
State and another party is ruling some-
where else. 1 do  not think it is mcre
effective in Calcutta or West Bengal or
it is less effective in Bombav. But we
verify the figures and only »fter that the
representations are given. If you have
any incident in your mind or i1t vou fiel
that injustice has been don=, vou can
bring it to my notice. I will enquire into
it and see that real justicz is doue.

Mr. Dhabe me=ntioned abowr the ban.
It is Government's policy becanse of eco-
nomy factor. The Governrient has taken
some decision to ban the creation of more
posts. Another point that he mentioned
was about contractors. I have not under~
stood very clearlv what bis complaint is.
He bhas mentioned 29 comolaints. T will
take the complaints from the hon. Mem-
ber.

SHRI S. W. DHABE: .\bolisi the con-
tract system. The workers will get more
benefits.

SHRI RAJESH PILOT: It is uader con-
sideration. It has worked well in some
of the ports. We wi'l icok into your sug-
gestion. We will make sure that labeur is
not affected and no exploitation is done.

Madam, .... Oh!t I am sorry, 1 &id
not notice the change in the Chair. T was
busy in my answer. Mr. Deputy Chair-
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man, Sir, I oppose this Motion because
® is not in the interest of labour and it &
not in the national inteiest for the econmo~
mic factors.

With these words, Sir,
Motion,

I oppose the

DR. SHANTI G. PATEL: Mr. Deputy
Chairman Sir, I was expc.ting ihat some
assurance will be forthcoming regarding
the aboli‘ion of the casual labour and the
workers who are not being reguarlv em-
p'oyed. Sir, may I submit for his vonsi-
deration that I made a reference particular-
ly to the casual labour? Thev have been
working with the Bombay Dock Labour
Board and po enquiry even by the De-
casualisation Commi'tee m the Abraham
Committee is necessary. In ancther case,
1 have said that the Industrial Tribunal it-
self has said many years bacl thay they
are dock workers and no enquiry needs to
be made. I would, therzfcre. hope that
earlier than what he has said todav, in-
stead of waiing for the repoit. he would
act on the matter because thic is some-
thing, as I said, I need not repeat. But I
would certain'y 'ike to emphasis: that this
is a matter of ending an explo'tation. Tn
such a matter, let us not lrv to wai' for
the Committee’s report and all that. If
the facts are obvious, let us accept them
and act on them. And [ hope and trust
that he would do it soon.

MR. DEPUTY CHAIRMAN:- Dr.
Patel, are you pressing your Motion?

DR. SHANTI G. PATEL: I am presy-
ing 1t. Sir.

MR. DEPUTY CHAIRMAN: T shall
now put to vote the Motion for Modifica-
tion in the Dock Workers (Regulation of
Employment) Amendment Scheme. 1985,

The Motion was put and negatived.

MR. DEPUTY CHAIRMAN: Now,
Shri Gadgil to make a statement.

{ RAJYA SABHA )

{
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tions made by Second Press Commisdon

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V. N. GAD-
GIL): Mr, Deputy Chairman, Sir, as tbe
hon. Members are aware.... (Interrup-
tion)
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MR. DEPUTY CHAIRMAN: Please sit
down. The Minister will be careful im
tuture, if it is not supplied. Yes, Mr. Min-
ister.



